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dr0utht hit districts of tho country to 
provide eai,Y t~I1D loans .0 tbe farmers; 

(b) if to. the details of tho decisiolls 
h\~eD in 'his regard; and 

(0) If not, the details of the other 
f)~ of abi$tance Gover~1mtnt propose 

1( sive to these farmers? 

. THB MINISTER OF STATE IN 
THB MINIStRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) to (c) 
The Reserve Bank of India have issued 
luid,lioel to various banks for provid. 
iDg relief measures in areas affected by 
natural calamities like drought. flood., 
cyclones, etc These guidtlines, among 
other tbinss. provide for extension of 
diverse type of loan facil,ties for 
dcvelopmenta I purposes, reschedulement 
of lo.n instalments, waiver of shortfalJ 
iu margins and relaxation in security 
criteria. 1 he banks have been further 
advised to tskl"! a sympathetic view of the 
difficulties of borroweH and to extend 
concessional treatment to drouaht 
affected farmers. 

Derline in opium euUitation io 
Uttar Pradesh 

·73 SHRI RAJ KUMAR RAI: 
Will the Minister of FINANCE be 
pJcised to stat-e : 

(8) whether lhere has been a sharp 
decline in the opium cultivation in Uttllr 
Pradesh during the last t",o or three 
),caJl' (1983·8S); 

tb) if so, the reasons therefor; and 

(c) whether Government ptopose to 
consider introduction of rotation culli .. 
vatioa in the opium growing areas? 

THE MINISTER OF STATE IN 
THE MINl~TRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
~a UDder oplum·poppy cuhivation in 
Uttar Prade&h declloe<f from 7.206. SO 
hec"1't8 10 1982·83 to ~t142 69 bectares 
ha' 1983.84 and 5.668.45 hectares jn 
'198~.15. 

(b) Tho prochlctioft ot opfum in 
lIndt, 1. ~"el'l$f.tt~ e~~ort.qti~bt.4. Puc 

to ,lobe 1 ow,.suppJ, or opiate raw 
m.tcri.J •• Iadian opium h .. heed racioa 
inert.lol competitioa from alternate 
raw materials, particularly, the concen. 
trat. of poppy .traw. Tbi. has relulted 
in tbe accumulation of 'ar,e stocks in 
tbe Government factorics. The Oovera .. 
meat have. there foro, been conftrained 
to reduce tbe area for poppy cultivation 
in a phased manner in tM last few 
yean in the fhree opium.poppy ,rowina 
States jncludina Uttar Pradesh. 

Cc) There is DO such proposal with 
tho GoverDment. 

CUltO"S .e'zure 01 ready-made textiJe 
garBltnt. for Illegal Esport 10 USA 

*74 .. SUR} V. TULSIRAM: Will 
the Minister of FINANCE be pleased to 
sla ~e ; 

(8) whether the Customs authorities 
at Delhi airport have seized ready·made 
textile aarments worth lakhs of rupees 
to be illegally exported to USA; 

(b) whether some arrests have been 
made in this r.aard ; 

(c) if so, the' .details of the case; 
and 

(d) the items involved? 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d) 
lbe Customs authorities have sei~d 73 
cODsignments of ready·made .arments. 
"'lIch as ~kirts. blolf~I!~. tops and other 
'adies aud aonts apparel, totally valued 
at Rl t 78.94 lakbs at the CarBO Ware .. 
boule at Delhi Airport durina April, 
) 985 on tbe arollo4 of contraventloD of 
the Export. (Control) Order. 1977 and 
rnisdeclar:atioD und,r the Cu.tom. Act, 
1962. No arrests have been made in 
t htle caaes. 
Natlo.uan .. uo •• , ..... ,. r .... J ••• "or "hat. teetor ~ ·'S $Kltl H.N. NANSE GOWDA : 

SRRI '0.$. B~S~\1Att.4J(J: 
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<a, whetbfr thcro il • propes. I under 
tbe oonsi4eratioR or Government to 
fta t ioa.Use sOll1e more b¥b which are 
pr.,eatly runniOlllnder private sector; 
and 

(b) if so, the details thereof 1 

THE MINISTBR OP STATE IN 
THE MINISTRY OP PINANCE (SHRI 
JANARDHANA POOJARY): (a) NOt 
Sir. ~ 

(b) Does not arise. 

Interett rates for short terlD deposUs 

·76. SHRI KAMLA PRASAD 
SINGH: 
SHRI B B. RAMAIAH: 

Will the Minisfer of FINANGE be 
p1eased to state; 

(a) whether it )9 a fact tbat the 
Reserve Bank of India has issued a 
directive to tbe banks to rai8~ interest 
ra tes fpr short· term deposi ts ianorlol 
the objections of the banks ; 

(b) the likely additional COlt burden 
00 the banks OWlDa to this increase; 

(c) whether his Mioistr), hal gone 
into the pros and cons of increasing 
interest rates ; 

(d) whether the scheme was meant 
to give a boost to (oreian bankins ope· 
rations in the country; and 

(e) tbe reaSODS for withdrawinl the 
scheme suddenly within almost a month 
or its introduction 1 

- THB MINISTER. OF STATE IN 
THB MINISTRY OP PINANCE (SHaI 
JANARDHANA POOJARY): (a). (b). 
(C) and (e) As per the provi.ions con-
tained in the Baokin. R.eaul.tionl Act. 
1949. the power to determi De in terest 
rate. 00 bank deposita \'t',t. with Reserve 
Bank of India. AI aad when t:tccessar, 
tbe Oover.or. lUll. c:ODVO.... meedDI' 
of Chi" Bdcudvea of baaJy to dileu" 

. varlOUI prop •• " reladlll to endl, aod 
I ..... ' rat • .-Ilot ... Tho .BI.1dlOUIICC4 

the credit policy Illtasures fo.r tbe ae'" 
hal' of 1915·86 after the meodll,', qf, 
Chi.f Execu,jvel of major .chedu.l,d 
commorcial banta held 00 6.4.85 A~ 
a relult or tbese measurel, with .fI'eQ' 
fro'u April 8, 1985, individual bank. 
were liveD freedom to fix iDterett rates 
within the prescribed cellini ot 8% f.r 
deposits of maturities of more tbaa I 

1.5 day. but of leiS than one year. 

The total cest of funds mainly 
depends upon maturity structure of 
now deposits, shift from Jong term to 
short term deposits and vice·versa, in. 
terest rate on various maturitie., ef~. It 
is therefore not feasible to estimate the 
additional cost, if any, resuldna rroen 
the mea,ures announced on 6.4.85. 

After lh. introJu~tjon of these me". 
lures it was noticed by RBI that the 
above scheme, which was de~igned to 
bring in uDt3pp~d resources into the 
banking sys tern and a Iso 10 impart a 
certain degree of B~xiblHty to banks 
for better manaaemeot of deposit port-
folio, was not proceeding on the Jines 
envisaged Some banks started offering 
a rate of 8% even for maturities of IS 
days and the other banks simply folJl)wed 
luit. After a review the Reserve Bank , 
therefore. d~cided 10 withdraw the dis· 
cretion bestowed on banks and fixed 
specific interaet rates for five maturity 
intervals below one year within th: 
ceilinl of eiaht per cent fixed earlier. 

On monetary and credit policy 
matters, includinl matters pertaioiol 
to interest rate structure, coo;ultation'J 
are held betwc",n tbe Govornment and 
ReMrve Bank or India as and when 

- required. 

(d) No, Sir. 

Agreement wltb Japan (or transfer 01 
. lI'gb technology 

.'7. SHRI BRAJAMOHAN M()' 
HANTY: Will the M~Qi.t.r ot COM· 
MBR.CS be pleased to Itate : 

(a) whether any agreement is uneler 
lMIotJation wi th Japan for transfer of 
bip techooloa)' aad wl\e&b.r It iachl4 .. 


